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IN THE CENTRAL ADMtNISTRATIVE TRIBUNAL 

JODHPUR BENCH, JODHPUR 

Applicant(s) 

Advocate for 

Applicant(s) . · 

. Notes of_ the Registry 
~-- -- --- -- -· 

ORDER SHEET 

APPLICATION NO ........ ::~ ........ OF 

. Respondent(s) . 

Advocate for 

Respondent(s) 

Orders of the Tribunal 

OA No. 184/2009 & MA No. 66/2010 
Date. of Order: 27.04.2010 

Mr. H.S. Shekhawat, counsel for applicant. 
Mr. Girish Joshi, counsel for respondents. 

MA No. 66/2010 

. -- ~-- ._ ----' -. 

Learned advocate. of the respondents submitted that he is 

filing reply of the MA during the course of the day. · Let the 

reply be kept on record. 

Learned advocate of the applicant submitted that he has 

filed this M.A. No. 66/2010 for allowing him to withdraw the 

OA No. 184/2009. He has submitted that alth~ugh at p<?ra 2 of 

.. · the MA, he has mentioned this fact that the.respqndents have: 

given an assurance to the applicant that if he wi~hdraws the . 
. -. 

O.A. then his case of transfer· will ~ ·be. considered 
;' l 

sympathetically, but he wants to withdraw this O.A. without 

any condition. Learned advocate of the respondents has 

got no objection, if this M.A. is allowed. Accordingly, this M.A. 

is allowed and disposed of.. The applicant is permitted to 

withdraw the O.A. No. 184/2009. 

OA No. 184/2009 

As per or,der passed in M.A. No. -66/2010, this O.A. No. 

184/2009 stands dismissed as· withdrawn. Interim order 

dated 31.08.2009 stands vacated .. 

[~ ~ 
[Justice S.M.M. Alam] 

Administrativ.e Member Judicjal Member 
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